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OFFICE OF THE DISTRICT MAGISTRATE, PATHANKOT (PB.)

**##**#**ﬁ##**%*#%*%ﬁ**##***#**#********&************ﬂ*%#**#**ﬁ

(M.A-Il BRANCH)

Email: dc.pathankot@gmail.com

To
The Section Officer,
The Hon'ble National Green Tribunal,
Principal Bench, New Delhi.
No:MA-2/LFA/ |3 Dated: |§ | A ( 228
Sub:- Misc. Application in Disposal of Cases No. 39/2025 in Original Application No.
972 /2024 (Dr Balwinder Singh Vs. State of Punjab and Ors.)
Ref:- Your office notice no. 1798-1801, dated 15.04.2025

Respected Sir,

Kindly refer to your office notice no. 1798-1801, dated 15.04.2025, on the subject
cited above, it is humbly submitted that in the compliance of orders dated 08.04.2025 of the
Honb'le National Green Tribunal, a report in the matter on the subject cited above was sought

from Sub Divisional Magistrate, Pathankot.

The Sub Divisional Magistrate, Pathankot has submitted his report vide his office
letter no. 115, dated 15.05.2025. The same is being enclosed herewith for your kind perusal and

information please.

Enclosed: As above District Magistrate,
Pathankot.l”
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Report in Compliance to the Hon’ble NGT order dated 08.04.2025 in the matter
of “Dr. Balwinder Singh V/s State of Punjab” in Original Application No.
972/2024. '

M.A. No. 39 of 2025
in
Original Application No. 972 of 2024

Dr. Balwinder Singh
Applicants

Versus

State of Punjab and Ors.

Respondent (s)

Reply / Status report of Joint Committee in compliance to Order dated 08.04.2025.

RESPECTFULLY SHOWETH;

1. That the above-mentioned case was registered by the Hon'ble National Green
Tribunal on the basis of a letter petition dated 06.12.2023 of the applicant Dr.
Balwinder Singh. The grievances raised by the applicant were relating to the
running of two marriage palaces, namely; “Taj Garden” and “Uppal Palace” in
Village Gosainpur, Old Madhopur Road, Pathankot in violation of the
environmental and building norms and also the order passed by Hon’ble Punjab
and Haryana High Court.

Z. That the Original Application no. 972 of 2024 was disposed of by the Hon'ble
Tribunal by passing an order dated 27.09.2024 wherein Joint Committee
comprising the District Magistrate, Pathankot and Punjab Pollution Control Board
was constituted with direction to visit the site and to find out whether above
marriage palaces are functioning in violation of environmental law or not and if
it found any violation then take appropriate preventive, prohibitive and remedial
action and submit compliance report. In compliance of order dated 27.09.2024
the Joint Committee has filed report dated 11.12.2024 before the Hon'ble
National Green Tribunal. The report of the Joint Committee was registered as MA
No. 39 of 2025 in OA No. 972 of 2024.

3. That in view of the averments made in the application and the observations
made by the Joint Committee in its report dated 11.12.2024, the Hon'ble
National Green Tribunal was pleased to pass an order dated 08.04.2025 in MA

% :



350

=

No. 39 of 2025 wherein the State of Punjab through District Magistrate,
Pathankot, Punjab Pollution Control Board through its Member Secretary and
both the marriage palaces namely Taj Garden and Uppal Palace in Village
Gosainpur, Old Madhopur Road, Pathankot were impleaded as respondents in
the case with direction to file their response.

That the present reply / status report is being filed by the State of Punjab
Through District Magistrate, Pathankot Respondent No. 1 in compliance to order
dated 08.04.2025. The reply and the status report may kindly be read in the
following paragraphs.

That it is relevant to mention here that the Punjab Pollution Control Board was
one of the members of the Joint Committee with District Magistrate, Pathankot
as | constituted by this Hon'ble National Green Tribunal vide order dated
27.09.2024. The Joint Committee has submitted a report dated 11.12.2024
before this Hon'ble Tribunal after visiting the marriage palaces in question. The
observations with regard to the functioning of marriage palaces as contained in
the Joint Committee report are reproduced herein below for kind perusal of this

Hon'ble Tribunal.

A)' Uppal Palace, VPO-Gosainpur, Tehsil & District-Pathankot.

i. The said Marriage Palace is situated in Village-Gosainpur, Tehsil &
District-Pathankot on link road from Khanpur Chowk to Defence
Road, Pathankot. During visit, Sh. Ajit Singh, Partner of the

Marriage Palace was present.
ii. The area of Marriage Palace is around measuring 2 Acres.

ii. The Marriage Palace has provided one Banquet Hall, Kitchen Area,
Toilets and Lawn in the premises. Apart from the above, the
Marriage Palace has provided dedicated parking area at the

entrance with concrete flooring.

iv. The waste water generated from the kitchen area, toilets etc is
discharge into sewage treatment plant installed by the Marriage
Palace within the premises. The STP consists of Oil & Grease Trap,

Collection Tank, MBBR cum Dozing Tank, Clarifier and filters.

v. The treated effluent after the STP is discharged onto land for
plantation in an area of around 2 acres. However, the unit has not
provided any flow meter with the STP outlet for the measurement
of treated effluent and no record has been maintained. The unit

was advised to install the water meter and to maintain the record
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of the same. The unit was also advised to provide additional

plantation within the premises.

The unit has provided exhaust draft fans in the kitchen area for
the dissipation of fugitive emissions. However, the unit needs to
provide ducting and hood arrangement in the area for proper

collection and channelization of emissions.

The Marriage Palace has provided D.G. set of capacity 82.5 KVA
with canopy and adequate stack height.

The Bio-degradable Solid Waste generated from the Marriage
Palace consisting of waste food items, vegetables etc is lifted by
the local piggery farms and the agreement in this regard has been
done by the parties.

The other Bio-degradable Solid waste is sent to vermi composting
area installed by the owner of the Marriage Palace in nearby
Agriculture Land. The unit was advised to provide the compost pits

in the premises.

The Plastic Waste consisting of used water bottles is lifted by the

Plastic Waste Trader for recycling.

The owner of the Marriage Palace informed that the D.]. Sets are
operated during the designated time as per the regulations of the

Govt. and within the Noise Limits prescribed by the authorities.

The area around the Marriage Palace was also checked by the
team and it was observed that the area is surrounded by the
Agricultural Fields of the owner itself and no significant
garbage/waste water was found disposed off in the open. The
owner of the Marriage Palace was advised to ensure that no

garbage/waste water is disposed of in un-scientific manner.

The NOC of the fire Department obtained by the Uppal Palace has
been expired and the Department of Fire & Safety has been asked

to take action as per their Rules & Regulations.

B) Taj Garden Marriage Palace, VPO- Gosainpur, Tehsil & District -

Pathankot.

/

The said Marriage Palace is situated in Village- Gosainpur, Tehsil &
District-Pathankot on link road from Khanpur Chowk to Defence
Road, Pathankot. During visit, Sh. Karnail Singh, Owner of the

Marriage Palace was present.
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A
The area of Marriage Palace is around measuring 2 Acres.

The Marriage Palace has provided one Banquet Hall, Kitchen Area,
Toilets and Lawn in the premises. Apart from the above, the
Marriage Palace has provided dedicated parking area at the
entrance with concrete flooring.

The waste water generated from the kitchen area, toilets etc is
discharge into sewage treatment plant installed by the Marriage
Palace within the premises. The STP consists of Oil & Grease Trap,
Collection Tank, MBBR cum Dozing Tank, Clarifier and filters.

During visit, the STP was in operational condition.

The treated effluent after the STP is discharged onto land for
plantation in an area of around 4 acres. However, the unit has not
provided any flow meter with the STP outlet for the measurement
of treated effluent and no record has been maintained. The unit
was advised to install the water meter and to maintain the record
of the same. The unit was also advised to provide additional

plantation within the premises.

The unit has only provided exhaust draft fans in the kitchen area
for the dissipation of fugitive emissions. However, the unit needs to
provide ducting and hood arrangement in the area for proper

collection and channelization of emissions.
The Marriage Palace uses only LPG as fuel in the kitchen area.

The Marriage Palace has provided D.G. set of capacity 82.5 KVA
with canopy and adequate stack height.

The Bio-degradable Solid Waste generated from the Marriage
Palace consisting of waste food items, vegetables etc is lifted by
the local piggery farms. The unit was advised to provide the

compost pits in the premises.

The other Bio-degradable Solid waste is sent to vermi composting
area installed by the owner of the Marriage Palace in nearby

Agriculture Land.

The Plastic Waste consisting of used water bottles is given to

Plastic Waste Trader for recycling.

The owner of the Marriage Palace informed that the D.J. Sets are
operated during the designated time as per the regulations of the
Govt. and within the Noise Limits prescribed by the authorities.
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Xiii. The area around the Marriage Palace was also checked by the
team and it was observed that the area is surrounded by the
Agricultural Fields of the owner itself and no garbage/waste water
was found disposed of in the open. The owner of the Marriage
Palace was advised to ensure that no garbage/waste water is
disposed of in un-scientific manner.

Xiv. The NOC of the fire Department obtained by the Taj Garden
Marriage Palace has been expired and the Department of Fire &
Safety has been asked to take action as per their Rules &
Regulations.

That as per the report of the Joint Committee, both the marriage palaces were
complying with the various Regulations and had obtained Consent to Operate
from the Punjab Pollution Control Board and change of land use/approved
building plan from the concerned departments. However, the marriage palaces
had not provided ducting and hood arrangement for the proper disposal of
fugitive emissions from the kitchen area and water meter at the outlet of the

STP and had not maintained the record of the waste water treatment.

That in view of the observations of the Joint Committee report, the Punjab
Pollution Control Board has issued show cause notice to M/s Uppal Palace, VPO
Gosainpur, Pathankot vide letter no. 3838 dated 16.12.2024 and to M/s Taj
Garden Marriage Palace, Pathankot vide letter no. 3840 dated 16.12.2024 under
the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 with an opportunity of hearing
before the Senior Environmental Engineer of the Board at Amritsar on
23.12.2024. A copy of notice issued to M/s Uppal Palace vide letter no. 3838

dated 16.12.2024 is enclosed as Annexure R 1/A and a copy of notice to M/s
Taj Garden Marriage Palace vide letter no. 3840 dated 16.12.2024 is enclosed as

Annexure R 1/B.

That hearing before the Senior Environmental Engineer on 23.12.2024 was
attended by the representatives of the marriage palaces. The details are given

herein below:

A) M/s Uppal Palace, VPO Gosainpur, Pathankot

Sh. Ajit Singh, proprietor of the marriage palace attended the hearing before
the Senior Environmental Engineer on 23.12.2024 and stated that the
marriage palace has installed Sewage Treatment Plant which is provided for
flow meter in the inlet and outlet. The area is surrounded by agricultural field

of the owner and he ensured that no garbage / wastewater will be disposed

o 5
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of in un-scientific manner. After hearing the representative of marriage palace
and considering the facts of the case, the Senior Environmental Engineer
decided as that

a) The Marriage Palace shall provide adequate plantation area

for disposal of treated waste water.

b) The Marriage Palace shall dispose off its Municipal Solid
waste according to the Municipal Solid Waste Rules 2016 by

entering into an agreement with the concerned M.C.

) The single use plastic has been banned from 01/07/2022 as
per the notification of Govt. of India, therefore Marriage

Palace shall comply with same.

d) The Regional Office shall collect the effluent samples of the
Marriage Palace and get it analyzed from the Board's lab
within 07-days.

e) The Regional Office shall verify the status, monitor noise
level and submit its report.

f) The Regional Office shall ensure the compliance of above
decisions and shall submit report and recommendations

accordingly.

The proceedings of hearing were conveyed to the marriage palace
vide letter no. 18 dated 10.01.2025 for compliance and a copy of the same

is enclosed as Annexure R 1/C.

B) M/s Taj Garden, VPO Gosainpur, Pathankot

- Sh. Surinder Singh, proprietor of the marriage palace attended the hearing
before the Senior Environmental Engineer on 23.12.2024 and stated that the
marriage palace has installed Sewage Treatment Plant which is provided for
flow meter in the inlet and outlet. The marriage palace is sending
biodegradable waste to vermi composting area installed by the owner in his
agriculture field. The area is surrounded by agricultural field of the owner and
he ensured that no garbage / wastewater will be disposed of in un-scientific
manner. After hearing the representative of marriage palace and considering

the facts of the case, the Senior Environmental Engineer decided as that

a) The Marriage Palace shall provide adequate plantation area

for disposal of treated waste water.
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vide letter no. 16 dated 10.01.2025 for compliance and a copy of the same is

s o

b) The Marriage Palace shall dispose off its Municipal Solid
waste according to the Municipal Solid Waste Rules 2016 by

entering into an agreement with the concerned M.C.

c) The single use plastic has been banned from 01/07/2022 as
per the notification of Govt. of India, therefore Marriage

Palace shall comply with same.

d) The Regional Office shall collect the effluent samples of the
Marriage Palace and get it analyzed from the Board's lab
within 07-days.

e) The Regional Office shall verify the status, monitor noise

level and submit its report.

f) The Regional Office shall ensure the compliance of above
decisions and shall submit report and recommendations

accordingly.

The proceedings of hearing were conveyed to the marriage palace

enclosed as Annexure R 1/D.

That in order to verify the compliance of environmental norms and decisions of
the personal hearing held on 23.12.2024, the marriage palaces were again
visited by the officer of the Board on 14.02.2025 and observations of the visiting

officer are mentioned below:

. A)

a)
b)

d)

Uppal Palace, VPO-Gosainpur, Tehsil & District-
Pathankot.

The Marriage Palace was not in operation.

The Marriage Palace has provided STP of adequate capacity for
the treatment of effluent generated from the premises and
same was in operational condition, however due to non
operation of the marriage palace, no effluent was being
generated and the inlet storage tank was found empty due to

which sampling could not be carried out.

The Marriage Palace has provided plantation area adjoining the
Marriage Palace for the disposal of treated effluent and some
of the effluent is also used for the Irrigation of Orchards of the

owner near the Marriage Palace.

The Marriage Palace has provided ducting in the kitchen area

for the discharge of air emissions generated from it.

40
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e) The Marriage Palace has provided water meter at the outlet of
the STP.

f)  The owner of the Marriage Palace informed that no SUP/Carry
Bags are used in the premises and during visit no SUP/Carry
Bags were found in the premises and around the Marriage

Palace.

B) Taj Garden Marriage Palace, VPO- Gosainpur, Tehsil &
District -Pathankot.

a) The Marriage Palace was not in operation.

b) The Marriage Palace has provided STP of adequate capacity for
the treatment of effluent generated from the premises and
same was in operational condition, however due to very less

effluent, the sampling could not be carried out.

¢) The Marriage Palace has provided plantation area at the
backside of the Marriage Palace for the disposal of treated
effluent.

d) The Marriage Palace has provided ducts in the kitchen area for
the discharge of air emissions generated.

e) The Marriage Palace has provided water meter at the outlet of
the STP.

f) The owner of the Marriage Palace informed that no SUP/Carry
Bags are used in the premises and during visit no SUP/Carry
Bags were found in the premises and around the Marriage

Palace.

That vide letter no. 22 dated 09.01.2025 of the office of Undersigned, The Fire
officer, Municipal Corporation, Pathankot was a sked to give status report as
regards Fire NOCs Vide letter no. 275 dated 07.02.2025 of The Fire officer,
Municipal Corporation, Pathankot, it has been intimated that both the Palaces
have obtained NOCs. The NOC of Uppal Palace at Village Gosaipur issued on
27 January 2025 and Valid till 27 January 2026(Annexure 1) and the NOC of Taj
Garden Palace at village Gosaipur issued on 27 August 2024 and Valid till 27
August 2025 (Annexure 2).

That the marriage palaces namely M/s Uppal Palace and M/s Taj Garden are
complying with the environmental norms and the conditions of the consent to
operate granted by the Board under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
which are valid upto 02.12.2029.

AL s 8
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&2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar

Tele Fax:- 0183-2581420  Website:- www.ppcb.gov.in email:- seezoasr@yahoo.com

No. 2¢3¢ Regd. Date: f{{;lflu},
To

M/s Uppal Palace,

VPO-Gosinapur,

Pathankot,.
Sub: Show cause notice for revocation of consent to operate granted

under Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981. (27515482)

Whereas, it is obligatory on the part of the Marriage Palace to obtain the
consent to establish (NOC) u/s 21 of the Air (Prevention & Control of Pollution) Act,
1981 and u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 before
establishing / expansion of the Marriage Palace.

And whereas, it is also obligatory on the part of the Marriage Palace to
obtain consent to operate an outlet under the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the
Marriage Palace.

And whereas, it is mandatory on the part of Marriage Palace to install
proper and adequate pollution control devices so as to ensure that the concentration of
various pollutants in effluent/emission being discharged by Marriage Palace, conforms
to the effluent/emission standards as prescribed by the Board.

And whereas, Regional Office has reported that the Marriage Palace was
granted Consent to Operate under Water (Prevention & Control of Pollution) Act, 1974
& Air (Prevention & Control of Pollution) Act, 1981, which were valid upto 30/04/2024
for the operation of Marriage Palace under Orange Category. Thereafter, Marriage
Palace has obtained auto renewal of consent to operate Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981, which is valid
‘upto 02/12/2029 under Orange Category.

And whereas, a complaint was filed by Dr. Balwinder Singh against the
above said Marriage Palace in the Hon'ble National Green Tribunal regarding non-
compliance of various norms and regulations. The Hon'ble NGT vide order dated
27.09.2024 constituted a Joint Committee comprising of District Magistrate, Pathankot
and Punjab Pollution Control Board respectively to look into the matter and same was
disposed off.

And whereas, the complainant has said that there are two marriage
palaces namely “Taj Garden” and “Uppal Palace” in Village Gosainpur, Old Madhopur
Road, Pathankot which do not fulfill policy guidelines in building norms made by State
of Punjab for regularization of marriage palaces and also order passed by Punjab and
Haryana High Court in Writ Petition (C) No. 21547 dated 17.08.2012.

And whereas, these marriage palaces play DJ till late in night causing
noise pollution, throw garbage outside premises in open area and discharge waste
water also outside marriage palaces without any treatment. Accordingly, the Marriage
Palaces mentioned in the complaint were visited by the Assistant Environmental
Engineer, Punjab Pollution Control Board, Regional Office, Batala and Naib Tehsildar,
pathankot on dated 03/12/2024 and the report is as under:-

1. The sald Marriage Palace is situated in Village- Gosainpur, Tehsil & District-
pathankot on link road from Khanpur Chowk to Defence Road, Pathankot. During
visit, Sh. Ajit Singh, Partner of the Marriage Palace was present,

2. The area of Marrlage Palace Is around measuring 2 Acres.

4. The Marrlage Palace has provided one Banquet Hall, Kitchen Area, Toilets 'and
Lawn in the premises. Apart from the above, the Marriage Palace has provided
dedicated parking area at the entrance with concrete flooring.
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5. The waste water generated from the kitchen area, toilets etc is discharge into ™

sewage treatment plant installed by the Marriage Palace within the pDrerrylsesi_Thke
STP consists of Oil & Grease Trap, Collection Tank, MBBR cum L0zing fanx,
Clarifier and filters. o

6. The treated effluent after the STP is discharged onto land for plantation in an area
of around 2 acres. However, the unit has not provided any flow meter with the
STP outlet for the measurement of treated effluent and no record pas_been
maintained. The unit was advised to install the water meter and to maintain Fhe
record of the same. The unit was also advised to provide additional plantation
within the premises. :

7. The unit has provided exhaust draft fans in the kitchen area for the dissipation of
fugitive emissions. However, the unit needs to provide ducting and hood
arrangement in the area for proper collection and channelization of emissions.

" 8. The Marriage Palace has provided D.G. set of capacity 82.5 KVA with canopy and
adequate stack height.

9. The Bio-degradable Solid Waste generated from the Marriage Palace consisting of
waste food items, vegetables etc is lifted by the local piggery farms and the
agreement in this regard has been done by the parties.

10. The other Bio-degradable Solid waste is sent to vermi composting area installed
Dy the owner of the Marriage Palace in nearby Agriculture Land. The unit was
advised to provide the compost pits in the premises.

11. The Plastic Waste consisting of used water bottles is lifted by the Plastic Waste
Trader for recycling.

12. The owner of the Marriage Palace informed that the D.). Sets are operated
during the designated time as per the regulations of the Govt. and within the
Noise Limits prescribed by the authorities.

13. The area around the Marriage Palace was also checked by the team and it was
observed that the area is surrounded by the Agricultural Fields of the owner itself
and no significant garbage/waste water was found disposed off in the open. The

owner of the Marriage Palace was advised to ensure that no garbage/waste water
is disposed of in un-scientific manner.

. And whereas, the Marriage Palace is violating the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981,

And whereas, it has now been proposed to revoke ‘consent to operate’
granted under the Water (Prevention & Control of Pollution) Act 1974 as amended in
1988 and Air (Prevention & Control of Pollution) Act, 1981, after affording an
opportunity of personal hearing.

As such, you are, hereby given an opportunity of personal hearing, to file
objections, if any, on the proposed action before the Senior Environmental
Engineer, in his office at Zonal Office, Plot no. 164, Focal point, Mehta Road,
Amritsar on 23-12-2024 at 11:00 AM failing which it will be presumed that the
Marriage Palace has nothing to say and the Board shall go ahead to take action as

‘proposed under the Water (Prevention & Control of Pollution) Act 1974 as amended in

1988 and Air (Prevention & Control of Pollution) Act 1981 without giving any further
notice /opportunity.
")‘Jf 16 |12y

Environmental Engineer
For Sr. Environmental Engineer
Endst. No. 3 R 2 Dated. Mll’—;&hk
A copy of the above is forwarded to the Environmental Engineer, Regional
Office, Punjab Pollution Control Board, Batala for information and necessary action. He
is requested to inform the Marriage Palace regarding date of hearing and
confirm to this office, Ju,

Environmental E’Jgfxr@er
For Sr. Environmental Engineer
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PUNJAB

&2 PUNJAB POLLUTION CONTROL BOARD

Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
Tele Fax:- 0183-2581420 Website:- www.ppcb.gov.in email:- seezoasr@yahoo.com

No. 3 &Y Regd. Date: 1¢ ‘]j_!g_b >
To

M/s Taj Garden Marriage Palace,

VPO-Gosinapur,

Pathankot,.
Sub: Show cause notice for revocation of consent to operate granted

under Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981. (27515405)

Whereas, it is obligatory on the part of the Marriage Palace to obtain the
consent to establish (NOC) u/s 21 of the Air (Prevention & Control of Pollution) Act,
1981 and u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 before
establishing / expansion of the Marriage Palace.

And whereas, it is also obligatory on the part of the Marriage Palace to
obtain consent to operate an outlet under the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 for operation of the
Marriage Palace.

And whereas, it is mandatory on the part of Marriage Palace to install
proper and adequate pollution control devices so as to ensure that the concentration of
various pollutants in effluent/emission being discharged by Marriage Palace, conforms
to the effluent/emission standards as prescribed by the Board.

And whereas, Regional Office has reported that the Marriage Palace was
granted Consent to Operate under Water (Prevention & Control of Pollution) Act, 1974
& Air (Prevention & Control of Pollution) Act, 1981, which were valid upto 30/04/2024
for the operation of Marriage Palace under Orange Category. Thereafter, Marriage
Palace has obtained auto renewal of consent to operate Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981, which is valid
upto 02/12/2029 under Orange Category.

And whereas, a complaint was filed by Dr. Balwinder Singh against the
above said Marriage Palace in the Hon'ble National Green Tribunal regarding non-
compliance of various norms and regulations. The Hon'ble NGT vide order dated
27.09.2024 constituted a Joint Committee comprising of District Magistrate, Pathankot
and Punjab Pollution Control Board respectively to look into the matter and same was
disposed off.

And whereas, the complainant has said that there are two marriage
palaces namely “Taj Garden” and “Uppal Palace” in Village Goszinpur, Old Madhopur

Road, Pathankot which do not fulfill policy guidelines in building norms made by State
of Punjab for regularization of marriage palaces and also order passed by Punjab and
Haryana High Court in Writ Petition (C) No. 21547 dated 17.08.2012.

And whereas, these marriage palaces play D] till late in night causing
noise pollution, throw garbage outside premises in open area and discharge waste
water also outside marriage palaces without any treatment. Accordingly, the Marriage
Palaces mentioned in the complaint were visited by the Assistant Environmental
Engineer, Punjab Pollution Control Board, Regional Office, Batala and Naib Tehsildar,
Pathankot on dated 03/12/2024 and the report is as under:-

1. The said Marrlage Palace is situated in Village- Gosainpur, Tehsil & District-
Pathankot on link road from Khanpur Chowk to Defence Road, Pathankot. During
visit, Sh. Karnail Singh, Owner of the Marriage Palace was present.

2. The area of Marriage Palace is around measuring 2 Acres.

3. The Marriage Palace has provided one Banquet Hall, Kitchen Area, Toilets and
Lawn in the premises. Apart from the above, the Marriage Palace has provided
dedicated parking area at the entrance with concrete flooring.
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4. The waste water generated from the kitchen area, toilets etc is discharge Into
sewage treatment plant installed by the Marriage palace within the premises. The
STP consists of Oil & Grease Trap, Collection Tank, MBBR cum Dozing Ll
Clarifier and filters. During visit, the STP was in operational condition.

5. The treated effluent after the STP is discharged onto land for plantation in an area
of around 4 acres. However, the unit has not provided any flow meter with the

" STP outlet for the measurement of treated effluent and no record has been
maintained. The unit was advised to install the water meter and to maintain the
record of the same. The unit was also advised to provide additional plantation
within the premises.

6. The unit has only provided exhaust draft fans in the kitchen area for the

' dissipation of fugitive emissions. However, the unit needs to provide ducting and

hoqd arrangement in the area for proper collection and channelization of
emissions.

. The Marriage Palace uses only LPG as fuel in the kitchen area.

8. The Marriage Palace has provided D.G. set of capacity 82.5 KVA with canopy and
adequate stack height.

9. The Bio-degradable Solid Waste generated from the Marriage Palace consisting of
waste food items, vegetables etc is lifted by the local piggery farms. The unit was
advised to provide the compost pits in the premises.

10. The other Bio-degradable Solid waste is sent to vermi composting area installed
by the owner of the Marriage Palace in nearby Agriculture Land.

11. The Plastic Waste consisting of used water bottles is given to Plastic Waste
Trader for recycling.

12. The owner of the Marriage Palace informed that the D.J. Sets are operated
during the designated time as per the regulations of the Govt. and within the
Noise Limits prescribed by the authorities.

13. The area around the Marriage Palace was also checked by the team and it was
observed that the area is surrounded by the Agricultural Fields of the owner itself

. and no garbage/waste water was found disposed off in the open. The owner of
the Marriage Palace was advised to ensure that no garbage/waste water is
disposed of in un-scientific manner.

~J

And whereas, the Marriage Palace is violating the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981.

And whereas, it has now been proposed to revoke ‘consent to operate’
granted under the Water (Prevention & Control of Pollution) Act 1974 as amended in
1988 and Air (Prevention & Control of Pollution) Act, 1981, after affording an
opportunity of personal hearing.

As such, you are, hereby given an opportunity of personal hearing, to file
objections, if any, on the proposed action before the Senior Environmental
Engineer, in his office at Zonal Office, Plot no. 164, Focal point, Mehta Road,
Amritsar on 23-12-2024 at 11:00 AM failing which it will be presumed that the
Marriage Palace has nothing to say and the Board shall go ahead to take action as
proposed under the Water (Prevention & Control of Pollution) Act 1974 as amended in
1988 and Air (Prevention & Control of Pollution) Act 1981 without giving any further

notice /opportunity. \
Environh‘%ﬁ’eﬁtgﬁ‘%ﬂeer
For Sr. Environmental Engineer

Endst. No, _ 1! Dated. 16112222

A copy of the above is forwarded to the Environmental Engineer, Regional
Office, Punjab Pollution Control Board, Batala for information and necessary ac_tion. He
is requested to inform the Marriage Palace regarding date of hearing and

confirm to this office. I}h
Environmenfallﬂ%'i;eer

qi For Sr. Environmental Engineer
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Annexure R1

PUNJAB -

e

=2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehta Road, Amritsar
| Website:- www.ppcb.gov.in email:- seezoasr@yahoo.com

No. | & Read. .
g eg Date: fO,o/Ta__alf

M/s Uppal Palace,
VPO-Gosinapur,
Pathankot.

Sub: Proceedings of the personal hearing before the Senior Environmental
Engineer at Amritsar on 23.12.2024, in reference to Show cause notice
for revocation. of consent to operate granted under Water (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981. (27515482)

e REQISTe

Following were present:-
; : Entered {p ///J
On behalf of Board:- Er. Rajesh Kumar, EE, RO, Batala Page Now‘ .....
it
On behalf of the Industry:- Sh. Ajit Singh (Prop.)

At the outset the Environmental Engineer brought up that the Marriage
Palace was granted Consent to Operate under Water (Prevention & Control of Pollution)
Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981, which were valid upto
30/04/2024 for the operation of Marriage Palace. Thereafter, Marriage Palace has
obtained auto renewal of consent to operate Water (Prevention & Control of Pollution)
Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981, which is. valid upto
02/12/2029.

A complaint was filed by Dr. Balwinder Singh against the above said
Marriage Palace in the Hon'ble National Green Tribunal regarding non-compliance of
various norms and regulations. The Hon'ble NGT vide order dated 27.09.2024
constituted a Joint Committee comprising of District Magistrate, Pathankot and Punjab
Pollution Control Board respectively to look into the matter and same was disposed off,

- The complainant has said that there are two marriage palaces namely “Taj
Garden” and “Uppal Palace” in Village Gosainpur, Old Madhopur Road, Pathankot which
do not fulfill policy guidelines in building norms made by State of Punjab for
regularization of marriage palaces and also order passed by Punjab and Haryana High
Court in Writ Petition (C) No. 21547 dated 17.08.2012.

These marriage palaces play DJ till late in night causing noise pollution,
throw garbage outside premises in open area and discharge waste water also outside
marriage palaces without any treatment. Accordingly, the Marriage Palaces mentioned
in the complaint were visited by the Assistant Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Batala and Naib Tehsildar, Pathankot on dated

03/12/2024 and the report is as under:-

1. The said Marriage Palace is situated in Village- Gosainpur, Tehsil & District-
pathankot on link road from Khanpur Chowk to Defence Road, Pathankot.
During visit, Sh. Ajit Singh, Partner of the Marriage Palace was present.

7. The area of Marriage Palace is around measuring 2 Acres.

3. The Marriage Palace has provided one Banquet Hall, Kitchen Area, Toilets and
Lawn in the premises. The Marriage Palace has provided dedicated parking
area at the entrance with concrete flooring.

4. The waste water generated from the kitchen area, toilets etc Is discharge into
sewage treatment plant installed by the Marriage Palace within the premises.
The STP consists of Oil & Grease Trap, Collection Tank, MBBR cum Dozing

Tank, Clarifier and filters.
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5. The treated effluent after the STP Is discharged onto land for plantation in an
area of around 2 acres. However, the unit has not provided any flow meter
with the STP outlet for the measurement of treated effluent and no record has
been maintained. The unit was advised to install the water meter and to
maintain the record of the same. The unit was also advised to provide
additional plantation within the premises.

6. The unit has provided exhaust draft fans in the kitchen area for the dissipation
of fugitive emissions. However, the unit needs to provide ducting and hood
arrangement in the area for proper collection and channelization of emissions.

7. The Marriage Palace has provided D.G. set of capacity 82.5 KVA with canopy
and adequate stack height.

8. The Bio-degradable Solid Waste generated from .the Marriage Palace
consisting of waste food items, vegetables etc is lifted by the local piggery
farms and the agreement in this regard has been done by the parties.

9. The other Bio-degradable Solid waste is sent to vermi composting area
installed by the owner of the Marriage Palace in nearby Agriculture Land. The
unit was advised to provide the compost pits in the premises.

10.The Plastic Waste consisting of used water' bottles is lifted by the Plastic
Waste Trader for recycling.

11.The owner of the Marriage Palace informed that the D.J. ‘Sets are operated
during the designated time as per the regulations of the Govt. and within the
Noise Limits prescribed by the authorities.

12.The area around the Marriage Palace was also checked by the team and it was
observed that the area is surrounded by the Agricultural Fields of the owner
itself and no significant garbage/waste water was found disposed off in the
open. The owner of the Marriage Palace was advised to ensure that no
garbage/waste water is disposed of in un-scientific manner.

The Marriage Palace is violating the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

The representative of the marriage palace submitted that the marriage

palace installed STP which is provided with flow meter at the inlet and outlet. The area
is surrounded by the agricultural field of the owner ard he was ensured that no
garbage/waste water will be dispose in un-scientific manner.

After hearing the officer of the Board, representative of the marriage

palace and facts on the record file, the Senior Environmental Engineer decided that:-

1.

2.

The Marriage Palace shall provide adequate plantation area for
disposal of treated waste water.

The Marriage Palace shall dispose off its Municipal Solid waste
according to the Municipal Solid Waste Rules 2016 by entering into an
agreement with the concerned M.C.

The single use plastic has been banned from 01/07/2022 as per the
notification of Govt. of India, therefore Marriage Palace shall comply
with same,

The Regional Office shall collect the effluent samples of the Marriage
Palace and get it analyzed from the Board's iab within 07-days.

The Regional Office shall verify the status, monitor noise level and
submit its report. ‘ _

The Regional Office shall ensure the compliance of above decisions and
shall submit report and recommendations accordingly.

J‘“f A

(} For Sr. Environmental Engineer
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Endst. No. / 7 Dated. [bf 0/[2r025

A copy of the above is forwarded to the Environmental Engineer, Regional
Office, Punjab Pollution Control Board, Batala for information and necessary action.

b o

25
For Sr. Environment'al Engineer
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Annexure R /D

“S2¥ PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Plot No. 164, Focal Point, Mehts Road, Amritsar

Website:- vy, ppel,aonin erlgil:- BeeE0as pEyahioscom
Mo. 1£ Ragd, Date: §o|et|wear

o
sl

MYz Taj Garcen Marnage Palece,
VRO-GasinaEpur,
Fathankat.

Sub: Froceedings of the personal hearing before the Senior Environmentsl
Enginger at Amdtsar on 23.12.2024, in reference to Show cause notice
for revocation of consent to operate granted under Water {Prevanticn
& Control of Pellution) Act, 1974 and Air (Prevention & Contral of

Pollution) Act, 1981, (27515305}

in [2 presant:s i3
EﬂTl.‘.i.l’.'lj ! JL’Z '{{: uF:".‘ll.lr.':ri'
v behalf of Boord; Er. Rajesh Kuamar, EE, RD, Batala P _-.,,L-,,_g_g‘{'u_-;e,ﬁ[g

I}'B-l'l-n’

n behalt of the Induskry;- 50, Burinder Srgh (Prop.)

AP the cutset Lthe Erwircnmentzl Enginoor brougnt up that the Mzrdage
Falace wzs aianted Consant 1o Operale aocer Waler (Prevention & Conoo of Pollution)
A, LS9 & Al (Prevention & Cantrol of Pollutlon] act, L9KL, which wire valid uplo
30/042029 for the operation of Marmage Palace. Thereafor, Marriage Palace has,
abtained auw remawal of consent b operate Water [Proventon & Control af P atlon?
Ao, 1974 & Alr Prevention & Contnd of Pollution) Ack, 1981, whicy is valid upto
G32/1272029,

A complaint was fHled by Dr. Balwinder Singh against the above =aid
Marrzge Palane in the Hon'ble Matonal Gresn Tribunal regarding non-comp iance of
various noers and reculations. The Hon'ble MST wvide order dated 2704 2024
constuber g Joint Corsmittee comprising of Distrill Magist-ate, Pathankot ard Sungac
Pollubicr Conteal Boged respactivedy o ook inlo e matter 20 same was dispozed off,
The mmplainant has sad that thore see o marrizse salaces namely “Taj Gorden™ and
“Uppal Faace” In yillage Goszinpur, 013 Madhopur Rozd, Pathaaket which do nes Fulfil
policy yuideings i tdllding nomms mads By Stale of Punjab for reguladzabicr of
marfagy palales and aiso ordes tassed by Punjab and Harjana Hgh Cours - Wit
Petition (C) Mo, 2154/ dated 17.08.2012,

Theze marrdage palaces play DI Ll lale in mighl causing nuise pe ution,
throw garbuge oULEIOE premisss in apen ares and dscangs washn Water 2l olsside
marris-;;: Ful?jgx;—.-s without any treatment, Azeardisgly, the Mardage Palaes menbs-ed
in the complalne wese visitad By the Assisnl Envirermenlal Erginocr, Punjab Polluticn
Contrel Sozrd, Regional Offce, Batsia and Maoib Tehsidar, Peihankot en cacec
C3/2272024 and e ot Is as under:-

1. The said Martiage Falace is situated in Village- Gosainpuer, Tehsil & Distrot
Fattargol an dink read from Khanpur Chawk o Defence Rood, Patrankat. Curing
wigit, 5h. Karne'l singh, Chner of the Mamiage Paloce was peesent,

Thi areza of Marrizgs Palace is areend measuning 2 Ammes,

. The Marrlsde Paace has provided one Bangust Hall, Klwchen Area, Tollats and
Lawar i the premises. The Mamrizge Falace has provided dedlcted parking area =t
the entruno: with concrele Mootrg,

4. The waste water gencrated trom the kitchen area, tollsts e i3 discharge o
sewage treatment plant Installed by the Mamage Paace within the premisss, The
STP consists of Ol & Graass Trap, Codectlon Tank, MBBR oom Daoving Tark,
Clarficr and lilkers, Durisg vist, e STP was In cperatonal condition.

leg pat
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“F't_ trealed efffuert after tne STP is discharged onto land for plan@tios in an areg
*i[;'*"-'ﬂd % acres. Howewer, the unil has not provided any fow TELEr with the
27 OUCt for the measurement of meated efffuert and no record bas buen
ralained. The unit was advise b install the water meter a=d to mai~tan the
'BECrd of the same, The unlt was alsg Advised o provide addidong’ plan@bon

~ WIthin e peemises,

o TIP f~:rt hf' anly provided exhaust draft fans 1= the kitchen erez for b
h:;;*d':“;@“_'f_'-"_fuii it emissicns, Huwever, the uret reads m previde duching anc

sl et It arca for proser collecion ane channclizador of

EMEESIGNs.

4 L‘gﬂe ﬁar”-ag" Palace usas by LPG a5 fuel In kikchen areg

a0 1T Plaraege Palacs has prodded DUG. sol of ca: 3,-}; 43 e TR R
adequate stac heighy, v TRl £S,5 Wi with shnwpy and

0 = r Sy w e L
g, —rl'p::: E'J-jpdeglrada fle Salic Washs generaled from the atriae Pl apne st of
Wl od items, vagetalios etr IS Ui e T A

- i wed by the ocal piggeny farms, The u-it was
advised e prowidhe the cony POET S N T Rrermises. S 5

0. The orhar Blo-dears S gl e _

t o r'?_,tf::,r, Bl ngr"'jahfIE 22 waste Is 20t to werm) COMpst g ares irsalled

; e the Gner of The Marriage Pajace in nearty Agricutture Land.

. The Flasic Waste consisting of used water bottle: is given m Fastc Waske
Trader tor recycing, S

11._ i ATl OF the Marrage Palzcz informed that the DJ. 5els 2re operared
-.1Llr_'|ﬁg_ ﬂ'll;: desigrated Bme gz PEr the regulations of the Govt, and Wi te
Muiz= Limils orescribed fy the authnrites, ;

g ik :h':' ared arcind the Marrisge Palace was alsn checked by the taam and It was
ol e tal Ihe anea 15 surrounded by the Agricullutal Ficlds of the wner feelt
and ro garbage/waste water was found dispased off in the open. The onfier of
e ‘W'”-"Elf‘-‘- Palace was advised tn ersure thal no gerbags/wasts walor s
dispased of in un-signtific masner, 3

= The Marriage P2lace is vioaling te previsions of the Water (Freventian &
uriral af Polltion] Act, 19/4 anc Air (Frevantion & Cuntral of Pallutien) Art, <061,

The rEEresentative ol b marniage s e submitted 9@l e mamage
nalace irclalled STP which s provided with Aow meter at the inler and oubat He |s
Sendifg bio-deg-adable waste o vermir composting arez installad by Loe owoee ir (ke
aqricultura. Selc. The zres is surmunded by the sarlcultural field of the awrer and he
was 2nsursd That no garcageiwaste waler will be dispose 1 un-scientific man-er.

After hﬂi]i";i'i?_.] the oficer of (51 = Bf}ﬁr’{jl represantative of He mastlEoe
palacs and Sacks on the record fil=, the Seniar Fry “anmentzl Englnem— derided that:- =

L The Marriage Palace shall provide adequale plantation ares for
digposal of treated waste water,

Z. The Marriage Palace shall dispoze off s Municipal Solid waste
according to the Munlcipal Solld Waste Rules 2016 by enterlng into an
agreement with the concerned M.L.

3. The single use plastic has been banned from 0170772022 as per the
nobification of Govt of India, therefore Maniage Palacs shall comiply
with same,

4. The Regional Office shall collect the effluent samples of the Mamisge
Palece pnd get i analyzed from the Board's lab within 07-days.

5. The Regional Offica shall verify the status, moniter nipise leval and
submit its report.

6. The Reglonal Office shall ensure the compliance of above decislons and
shall submit report and recommendations accerdingly.

II _
- :»‘4".’!’;1'5
{ For Si. Envimnmentsl Englneer
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PR Punjab Fire Services
@ s )8 (pathankot MC)
\ u.h:m,sﬂl L
grfeg Agdt Yz Use
NOC No 1905-105514-Fire/81654 NOC Type: New Dated 27-Jan-

2025

Certified that the UPPAL PALACE at Vill gosaipur distt pathankot
comprised of 0 basements and 1 (Upper floor) owned/occupied by Ajit singh have
compiled with the fire prevention and fire safety requirements of National Building
Code and verified by the officer concerned of fire service on 27-Jan-2025 in the
presence of Ajit singh (Name of the owner or his representative) and that the building
/ premises is fit for occupancy group Assembly subdivision D3 (As per NBC) for period
of one year from issue date. Subject to the following conditions.

lssued on 27-Jan-2025 at Pathankot MC

- 3reiR dl3 i J fa UPPAL PALACE # f& VIl gosaipur distt pathankot ®W5 0 &mfe w3 1

(Quart vifas) Hweiviz/amemeTd Ajit singh & nial 8982 2 ygrel »3 gami @ amed] fusfia a3

| viewg fm & Aes el wifardt dte famn 27-Jan-2025 gt 49 Ajit singh

HBE T sHA R ) w3 frras / el BEt G 31 Occupancy Group Assembly
subdivision D3 (M. 8. /. 2 nigera) 2 ygEt i 3 fifa wvs Fa1 faw Bt v wiseig oorfesi os)

Wt ags & 31 27-Jan-2025 8 Pathankot MC

1. Fire Safety arrangements shall be kept in working condition at all the times.
aa i vigr 3 wom 2 gt § oy /deht aes féa dfmr 2

2. No, alteration/ addition/ change in use of occupancy is allowed.
far € 5g @ wesmi/ T/ aewarg (89 weare 9 wardt 31

3 Occupants/ owner should have trained staff to operate the cperation of fire
safety system provided there in.

gudleu v3t g8z 2 vsg & w3 3 ofve e Bt/ Wl § wrd sgefenr e watE)
gten T

4. Fire Officer can check the arrangements of fire safety at any time, this certificate
will be withdrawn without any notice if any deficiency is found.

- gies figats wifard et @ wa3 fegg Ad Yea § Ja &3 warer 3, 7 &g &6t et yel ared
ﬁ?ffﬁﬁ%%ﬂé&amﬁézﬂeﬁwm:

5. Occupants/ owner should apply for renewal of fire safety certificate one month
prior to expiry of this certificate.

wiea wrdt &3 o efes Aedt wedifede &t fudft uaw 92 3 e vl ufost i soete
st unde dam

* Above Detaile cannot be used as ownership proof.
Buday eordl orél mreadl § waars @ wys o & wafeow wdam

* This is digitaly created cerlficate, no signatue are needed
fira farfter (@fueaétua) fomrs dis fomr nadifedz 3, fm e eravs o ad 83 5 31




; ANNEXURE- 2

R i N Punjab Fire Services
| A% ANA
' =y Al Pathankot MC
AL L HE, J‘ ( )
P
g FIRE SAFETY CERTIFICATE |
feg Agdl yre usg '
NOC No 1905-98316-Fire/74295 NOC Type: New Dated 27-Aug-

| 2024

| Certified that the TA] GARDEN PALACE at VILLAGE GOSAINPUR
. PATHANKOT comprised of 0 basements and 3 (Upper floor) owned/occupied by |
| KARNAIL SINGH have compiled with the fire prevention and fire safety
requirements of National Building Code and verified by the officer concerned of fire
- service on 23-Aug-2024  in the presence of Karnail (Name of the owner or his
representative) and that the building / premises is fit for occupancy group Assembly
. subdivision D3 (As per NBC) for period of one year from issue date. Subject to the
. following conditians.

'ssued on 27-Aug-2024 at Pathankot MC

| 3ndia i3 Afer d fa TAJ GARDEN PALACE # fg VILLAGE GOSAINPUR PATHANKOT =3 0
|, E@mie nid 3 (@ixaémfm#ﬂ:ﬁa‘hrsmam KARNAIL SINGH & a1 g58= @ yawi »3 gomi @
| gwed fasfdar 83 nigHa gﬂmn?args@mfwaﬁéﬁ aff3r fam 23-Aug-2024 Ayt
&9 Kernall (Ba & &M 71 @7 2 yEifedt) w3 fowras / et Bl Uar 31 Occupancy
Group Assembly subdivision D3 (. €. /. @ nigarg) 2 yz<t ml 3 f¥m avg 3o ﬁ?ﬁﬁéjﬁmﬁ
| migA'g geEsi ga

el s o 27-Aug-2024 f&& Pathankot MC .

1. Fire Safety arrangements shall be kept in working condition at all the times.

ad W g 3 gami @ U3g § 98 /daft e féa dfimn ar)

2. No, alteration/ addition/ change in use of occupancy is allowed.

fard €1 3g7 @ geemy/ e/ aawars fég vesre o ward! 3

3. Occupants/ owner should have trained staff to operate the operation of fire
safety system provided there in.

guen nigt g @ @ usat & 293 3 afoe vl Bat / waai § wE agertons Are wdla
g&font g2

4. Fire Officer can check the arrangements of fire safety at any time, this certificate
will be withdrawn without any notice if any deficiency is found.

g fgals mifterdt famt & 293 fegt 7l ydur § 9a o maer 3, 7 &g adt i udt ardt
Mﬁhﬁmé&amﬁe%;{@ﬁm ;

5. Occupants/ owner should apply for renewal of fire safety certificate one month
pricr to expiry of this certificate.

yesal et &3 ane efes Redt nedifede @ fist usw 92 3 e willer ufowi dieitg amergz
st ynde Jear £

* Above Details cannot be used as ownership proof.

Qudas eanel oret reardl § weas @ ne3 o adl safme adan

* This is digitaly created cerlficate, no signatue are needed

fea farfteddt (@fuGeardtas) fanra diw famr radifede 3, frm s ersus  adt Ba =T A




